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Notes' of the Rég,istry Date Order of the Tribunal
| 4.3.98 On the prayer of Mr S,8arma,learned
?;: 1‘} . O b counsel for the applicant the case is .
Coq R,_";. m“m* ad journed till 11.3.98 for admiseion.
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_ Heard Mr S.Sarma,learned counsel

111.3.98

for the applicants and Mr S.Ali,learned
Sr.Cc.G.S.C for the respondents for
admission.

Permission to file this application
jointly is allowed as prayed for.

It appears to me that there is no

' ground for scrutiny in this application.

and this application is disposed. of.
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 Notes of the Registry Date | | Order of the Tribunal
o v 7 111434981 . This application has beeh}Fubmitted

by the applicants not againstiany order

. { but praying that the respondehts may be

, | directed to extend the benefit of the
EREE I Casual’ Labourers (Grant of Te%porary
-Status) and Regularisation ngeme 1989
to them. The applicants had gubmitted
(Ahnexure-s
pending witl

representation dated 20.2.97 |
This representation is lying
the respondent NoO.4, " Chief G@neral Mana-
ger, Assam Telecom Circle, Guwahati In
the circumstances it is not" ﬁossible to
enter into the merit of the prayer of
the applicants. As, such the gppllcation
gf"‘”’ _ is disposed of with a direction to the
~“respondent No.4 to dispose of the repre-
‘sentatlon dated 20.2.97 submﬁtted by

the applicants with a speaki%g order.
The respondent No.4 shall i;sue the orde;
within 3 months from the datE of recelpt

cf this order. q
Applicatlon is d15posed}of No order

as to costs.' |




